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In the Uttarakhand High Court

Case No : Civil Writ Petition No. 7161 (S/S) of 2001

Ved Pal Singh Malik APPELLANT

Vs

State of Uttaranchal and Others RESPONDENT

Date of Decision : 28-02-2002

Acts Referred:

Citation : (2002) 1 UC 371

Hon'ble Judges : Ashok A. Desai, C.J;Irshad Hussain, J

Bench : Division Bench

Advocate : Mr. Ramji Shrivastav, for the Appellant;

Judgement

Irshad Hussain, J.—Heard learned Counsel for the Petitioner and learned Counsel
for the Respondents.

2. The Petitioner is working as Research Assistant (Agriculture) in Animal
Husbandry Department. Presently, he is posted at Pashu Lok Farm, Rishikesh. He
is transferred to Chamoli. His transfer has been seriously challenged before us by
the learned Counsel for the Petitioner. Further, he urged that since his children
are studying at Rishikesh and they will complete their examinations by March, as
such, he be continued at Rishikesh for a period of two months.

3. Relief has not been disputed by the other side.

4. In view of this, we direct the department that the order of transfer of the
petitoiner shall be kept in abeyance for a period of two months from today. On
1st May, 2002, the Petitioner shall join at the place of transfer without any
further notice. Petitioner undertakes to join at the place of transfer without any
further notice.

5. With this, the petition is disposed of.
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